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Counàel for the applicant :,Shri 3. Prasad &ShriK.p.Mjshra. 

Heard Mr. j • eras ad, the learned counsé 1 for ,  
the applicant .who argued this cãse Ater certain aggu- 
ments he prayed for a short adjournmenkt.  

Let this case be' listed on 10.07.1996' for 
hearing on admission, 

Me
ma  

mber 
er 

(A) 

Counsel for th e applicant : Shri K.P.Mishra, brief 
holder for Shri S.N.Tiwary--- 

Adjourned to 06.08.1996 at the request of 
Shri K.P,Mishra, brief holder for Shri S.N.Tiwery. 

ift 1  
(N .K .V errna) 
Member(A) 
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3.1 6.8.96. 	Counsel for the applicant : Sh. S.N. Tiwa y. 

S 	 Heard. The learned counsel for the applicant 

seeks permission to file fIR for amendinn relif portion 

in the OR. Permission is granted. Let this be done in 

two weeks. Let this case be listed on 26.8.96 for hearino 

on admission. 

/CBS/ 	(N.K. Verma) 	 (R.V. Har5 asan) 

llember (14) 	 Vice-chairman 

4/26 .13 • 96 	Counsel for the appi ica nt 	•. Mr • S • N. 1w aly 

Counsel for the respondents .. ne 	S  

Shi Tiwary prays for two wee)cs time, 

Adjourned to 10.9.96 for.admjssjon. • 

N.K,Verma ) 
SKS 	 S 	 rmber (A) 

None for the respondents. 
5/10.9.96 	 At the request of the counsel for the 

applicant, Shri S.N.Tiwary, • the case i adjourned 

to 27.9 .96 for admission. 

( K.D.Saha ) 	S 	( V.N. 1h otra ) 

	

SKS 	• 	 Imbër (A.) 	 • Vice-chajkman 
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O.k. 298/96 

Counsel for the applicdnt : Shri K.P.Mishra. 

On therequest •mde on behalf of the learned 

counsel for the applictht, the case iS adjourne to 

11.11.1996 fpr adission. 

(V..N.Nehrotra) 
Member(A) 	 . Vice-Chairman(41) 

Counsel for . the pp1icatt : Nr. • N. Tiwari 

List on 12.12.1996 for admission before 

the Division Bench. 	. 	 /. 

V.N.I'Iehrotra ) 
VjceChajrrnan 

Shri S.N.Tiwary cunselfàr theplicarit. 	. 

O.n t1je request of the counsel, t Ile case is 

adj,,ourf'd t9,67 01. 1997 for admission.. 	 - 

(i).Pu?(yastha) 	 Ke-ha) 
Mernher(J) 	 . 	 rnber(A) 

The .JS  is not available tcd.,gy due to i1ls5 

of Hofl'ble Mr. 	 Member(J). L1st on 11. ;1997, 

for admiss ion. 
\\\ 

(v .L.iiehrot ra ) 
Vjce_'hajan 

List on 17.4.97 for hrin on aciissirn 

- 	
•. 

 

V.N. PfIchr ctra) 
- 	 . . 	 . \Iic—Lh±rmen 
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17.4.97 
List on 1.7.97 for hearing on  

- 

admission. 	 \ HC1 	
: 

(U.N.1hrotra) 
Uice-Lhairman •. 

1.7.97 	- 

V 	List on 22.8,97 fo herjny 
t) admi8sjQ  CM  

V 	 (.tI.rj. Mehrotra) 	V 

Vice-Chairman  

12 	 : 
List on 22.10.97 for admksLon, V 

	

	
22.8.97 	V 	 V 

 

CM 	- 

	

(U.N. Mehrotra) 	 • 	- 

/ 	 Vice-Chairma 	 V  • 

13 	 C 	 V 	 V  

22.10,97 	 List on 31.12.97 for ad miibon.1 

CM - 	
. 

Mhrotra) 
- V • 	Vice-Chairman  

4' 

14 - 3

Vh1;97 	 . List on 2.3.98for adm1on, 	

V 

V.N. Mehrotra) 

V 

V ice -Ch ai rm an 	

• 
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15/02'4 03.98 	Shri .N.Tiwary,. counsel for the applicant. 

Learned counsel pfays for time, to move 

an application for amendment of, the O.A. Allowed 

three weeks t e. List on 21.05.1998 for 'admission. 

iL . 

(L. 	d) ..K.PraSa 	 (v.N.ehro
L 

ra) 
Member(A) 	 vice-Chairman 

16/21,05.98 	On request of the learned counsel for the 
applicant, case is adjourned to 13.08.1998 for 
admission. 

(L. R. K. Pras ad) 	 (V.N.Mehrora) 
sJ 	 Member( 	 vice- iiairijan 

17/13.8. 1998 Shri S. N. T iwari, learned COinS el for the applicant. 

The learned counsel forthe applicant states that 

the applicant does not want to press this 0. A. as he 

has teen given alternative appointment. The learned, 

counsel for the applicant prays that' the O.A.  be disposed 

of as not pressed. 

The o.A. is disposed of as not presse. 

( 	L. R, c. Prasad ) 	 ( V. N. Mehrotra ) 
Member (A) 	 Vice-Chairman 
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